Doyt

OLD AGE MARRIAGE RESTRAINT
BIL.*

Shri Mohan Swarup (Pilibhit): Sir,
% Deg to move for leave to introduee
a Bill to put a restraint on marriages
in old age.

Mr. Deputy-Speaker: The question
:—J am reluctant to put it—

“That leave be granted to intro-
duce a Bill to put a restraint on
marriages in old age”

The motion was adopted

Shrl Mohan Swarup: Sir, I intro-
duce the Bill

MOTION RE: INCREASE IN ALLO-
TATION OF TIMB

Shri Radha Raman (Chandni
Chowk): S, I beg to move:

“That the time allotted by the
House on the 23rd August, 1957
for the consideration and passing
of the Punishment for Molestation
of Women Bill be increased from
2 hours to 8 hours.”

Mr. Deputy-Speaker: I shall now
put the motion to the House The
qQuestion is:

“That the time allotted by the
House on the 23rd August, 1957
for the consideration and passing
of the Punishment for Molestation
of Women Bill be increased from
2 hours to 3 hours.”

The motion was adopted

PUNISHMENT FOR MOLESTATION
OF WOMEN BILL—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the motion moved by Shri Radha
Raman on the 20th December, 1957
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that the Bill to provide for punish-
ment of persons guilty of molesting
women, be taken into consideration.

Out of 8 hours allotted now for
discussion of the Bill, 1 hour and 7
minutes were taken up on the 20th
December, 1957 and 1 hour and 53
minutes are thus still available.

Shrimati Minimata Agamdas Guru
may now continue her specch.

An Hon. Member: She is not here,

Mr. Deputy-Speaker: Then Shri
V. P. Nayar.

Shri V. P. Nayar (Quilon): Mr.
Deputy-Speaker, Sir, I went through
Shri Radha Raman’s Bill very care-
fully, and I could not escape a feeling
that he has shown a sense of chivalry
which one could have exprcted from
his earlier Bill. Sir, we remember
that Shri Radha Raman has recently
become a champion of the weaker
people. We had from him a Bill for
certain measures for the amelioration
of the conditions of the sadhus and
sanyasis.

Shrimati Ila Palchoudhuri (Naba-
dwip): They are not weaker people.

Shri V. P. Nayar: They are. They
do not have enough food and they
become weaker. Today we have an-
other Bill. And, what does he want.
He wants to mpose a very heavy
punishment for what he calls the
molestation of women. I wonder, Sir,
whether he has gone with care
through the relevant provisions in our
Penal Code

From the Statement of Objects and
Reasons we find a very sweeping
statement I do not know from where
Shri Radha Raman got this informa-
tion. I would very much like the hon.
Deputy Minister for Home Affairs to
enlighten me on this point. He starts
his Statement of Objects and Reasons

*Published in the Gazette of India Extraordinary Part II-Section 2, dated the

et February, 1058 pp. 221-222,
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saying that the crime relating to 1?::';’!!@:: which hehmto be

molestation of women is on the in-
crease. Where? It is certainly not in
the parts from which we come.

8Shri Tyagi (Dehra Dun): Neither
from out part.

Shri V. P. Nayar: Shri Tyagl says
that it is not so in his part also.

Mr. Deputy-Speaker: The represen-
tatives of every individual State need
not deny that.

Shri V. P. Nayar: I was really sur-
priscd, because I thought it was cer-
tainly not on the increase, much less
in a menacing way.

Shri Tyagl: It may be that in Delhi
it is on the inecrcase.

Shri V. P. Nayar: It may be so in
the hon. Member’s constituency, but,
for that do we require such a Bill?
He says molestation of women is on
the increase. If anyone were to read
this Bill outside the Parl:ament it
would be a very great surprise to him
to know that our men are getting
positively bad these days. It is really
an aspersion on our men, that they
are going about molesting poor women
for whom they have all* respect. It
may be that a miscreant here or a
miscreant there may do something.

Mr. Deputy-Speaker: I think it is
the opmion of women that should
weigh in this,

Shri V. P. Nayar: I would very much
like to hear the women Members on
this. But I think there is no sitration
which warrants a legislation of the
kind which Shri Radha Raman has
brought before us. He says that the
punishment provided for assaults on
women in the Indian Penal Code is
far from adequate. What are the
punishments? Do we want to hang
them even if they do it?

There are some offences similar to
the one which Shri Radha Raman des.

penalised? Molestation. Formerly, in
such legislative measures, if a word
like this was used, its grammetical
derivatives and cognate e

also would have been included. I do
not want to go into them in detsfl
Molestation includes indecent be-
haviour. Anything can be an indecent
behaviour. Is there any limit for that?

In the Bill, the definition of ‘molesta«
tion' is:

..indecent behaviour towards
a woman, assault or criminal
force with intent to outrage her
modesty, kidnapping, abduction,
procuration or importation or
wrongful confinement of a woman
for an immoral purpose”.

So, you find the gist of that is the
intent. What is criminal intent? Any
intent would by itself be a crime. Is
that so? Does it draw any inference
which is conclusive by itself from the
facts? This is against the principles
of criminal law that we have, and
there ought to have been a better
definition if my hopn. friend wanted
this to be made the subject-matter of
an offence.

Then you will kindly remember that
in the Penal Code, which has dealt
with offences of this kind in a rather
exhaustive manner, much more ex-
haustive than in the Bill of Shri Radha
Raman, the provision is made clear.
Section 354 of the Indian Penal Code
deals with assault or criminal force
to woman with intent to outrage her
modesty. What is the punishment for
that? It is on the basis that molesta~
tion includes indecent behaviour,
except that all the ingredients of the
offences are there.

As you know, section 854 of the
Indian Penal Code reads thus:

“Whoever assaults or uses crimi.
nal force to any woman, intend;nc
to outrage or knowing it to
likely....”
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the Bill, there is no mention of
it to be likely”. So, he
wints to fix the person with guilt on
ore intent, on the manifestation of a
shere intent, while it is more exhaus-
tive in the Penal Code, namely,—

M, ...or knowing it to be likely
.. "ete

5

Now, the Indian Penal Code says.

“  knowing it to be likely
that he will thereby outrage her
modesty, shall be punished with
imprisonment of either descrip-
tion for a term which may extend
to two years, or with fine, or with
both”

Probably because the punishment for
two years 1s prescribed there, Shn
Radha Raman says that punishment
meted out in such cases 1s far ‘ tco
inadequate He wants such acts which
according to him would constitute an
offence of molestation to be visited
upon by punishment of imprisonment
for a very small period, only 15 years,
and with fine which may extend to
Rs 10,000' Perhaps he thinks that by
imposing such a very heavy fine, we
maght find enough funds to put our
Five Year Plan through I do not
know His objects may be very laud-
able In any case, if that be so, the
men will have to see that the Five
“Year Plan does not work from such
funds

Take, for example, section 363 of
the Indian Penal Code which pres-
<ribes the punishment for kidnapping.
Certainly we think that it 1s a graver
«offence The section says

“Whoever kidnaps any person
from India or from lawful guar-
dianship, shall be punished with
imprisonment of either descrip-
tion for a term which may extend
to seven years, and shall also be
Hable to fine”.
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In his definition of punishment, Shri
Radha Raman does not choose “of
either description”, fortunately for the
men of this country But, 1n the Penal
Code, imprisonment can be of either
description All along in the Pensl
Code, where a particular act has to be
considered as a grave crime, the
punishment distinguishes between 1'n-
prisonment of the ordinary type, what
we call simple imprisonment, and 1m.
prisonment of a rigorous type—Tigo-
rous imprisonment

Shr1 Radha Raman does not show
any inclination, fortunately for the
men, as I said, by saying that the im-
prisonment should be rigorous How-
ever, it 1s open to the courts—if we
pass this legislation and we hope we
shall not—to award a punishment of
15 years bemng considered as one of
15 years’ rigorous imprisonment 1t
would be certainly be mnteresting for
some of our Members at least who
have not probably had an occasion to
go through the various sections of the
Penal Code to find that ve*y grave
offences have been dealt with in a
different manner from what Shrd
Radha Raman wishes to do

For example, here 1s the offence of
kidnapping, or abducting mn order to
murder The Indian Penal Code says
i regard to this offence

“Whoever kidnaps or abducts
any person in order that such
person may be murdered or may
be so disposed of as to be put 1n
danger of being murdered, shall
be punished with transportation
for Life or rigorous imprisonment
for a term which may extend to
ten years, and shall also be hable
fine”

I do not want to read all the sechions
relating to the offences affecting the
human body 1n respect of woman, but
one or two sections are also likely to
be of use to enable us to conmder
whether we should pass this legisla-
tion or not I for one would never
say that there should be no punish-
ment. There should be There should
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be punishment for the acts which Shri
Radha Raman wants to be penalised.
But I feel that such provisions as we
have in the existing legislation will
meet the situation unless we are
shown that this particular type of
offence is on the increase. If it is on
the increase, then the remedy, accord-
ing to me, does not lie in enhancing
the punishment, because the highest
form of capital punishment, I feel, has
not ensured the safety of human
beings. There are still murders. The
highest form of imprisonment has not
deterred people completely for com-
mitting the offence. There are still
cases where that punishment has to
be awarded.

1 am saying that some of the scc-
tions in the Penal Code will throw
light on the comparative aspects of
the offences which Shri Radha Raman
contemplates, and those which are
contemplated in our Penal Code. What
is the punishment for the intent to
secretly or wrongfully confine a per-
son? It is only imprisonment of either
description for a term wnich may
extend to seven years.

Then, Shri Radha Raman has includ-
ed the word “procuration”. I do not
want to describe it. Everybody knows
what it means, to procure a minor girl.
The Penal Code says, the imprisonment
may extend to ten years and ‘“shall
also be liable to fine.” Even the fra-
mers of the Penal Code did not choose
to impose a very light fine which Shri
Radha Raman has chosen to impose,
namely Rs. 10,000 for this offence,
while a mere indecent look would
constitute an offence. Whether a look
is indecent or not will be a matter of
inference, because, as you know, when
intent by itself is made the determin-
ing factor to fix the person with guilt,
what is the corroborative evidence
which may be adduced in a look.

I can certainly understand that if a
person has committed an act, for
example, has stabbed or outraged the
modesty of a woman, as contemplated
in section 354, it may be well be that
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there could be evidence adduced %o
show from the acts which he has com-
mitted that he had intent. to. commnis
an act to the detriment of the woman
concerned. But indecent behaviour
towards a woman may be a look; i
t:;ibealrowninzlookorit may

Shri Tyagi: A smile,

Shri V. P. Nayar: Yes; some persons
do resent a smile on some occasions.
Is it not? Or, a smile may be with
all good intentions but the person who
sees the smile may feel that it is in-
decent behaviour. Shri Radhe Raman
wants for the pleasure of smiling at
a good face a small punishment of
15 years’ imprisonment! Could any-
thing be more ridiculous than this?
If we go through the Bill framed by
him, it will be very amusing to find
out what the hon. Member wants.

Mr. Deputy-Speaker: If it was a
pleasure according to the hon. Mem-
ber, why should there not be a sacri-
fice also?

Shri V. P. Nayar: 1 think that if the
smile gives a pleasure, the sacrifice
should be by a frown from the other
side. That is quite enough, but to
imprison a man and that too with
rigorous imprisonment for 15 years
for the simple offence, done in all good
intentions or may be bad intentions,
of a smile*-

Shri Asoka Mehta (Muzaffarpur):
Supposing a smile results in marriage,
it would be a life-time imprisonment.

Shri V. P. Nayar: It should be very
welcome to some people. That sort
of imprisonment will be very
welcome. But I want the House to
understand that.

Mr. Deputy-Speaker:
Member should be brietf.

Shri V. P. Nayar: I wish to speak
only on this, I we make penal
statutes, we must accept it as g pringi-
ple that the provisions constituting

The hom
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the offence for imposing punishment
should be specific, and not such as to
give different opinions by different
persons. Because, as we know, all the
courts will construe it in a very strict
manner. When you describe an offence
more so when the punishment pres-
cribed for that offence is 15 years of
valuable life, it is very necessary that
apart from “intent”, some other act
must also be proved.

Are we here going to accept this
theory of Mr. Radha Raman that
offences relating to human body des-
cribed in the Penal Code, specially in
respect of women, are in such menac-
ing increase today that we are called
upon to use our precious time to modi-
fy these provisions, which impose in
very vague manner punishments on all
types of acts, some of which are un-
doubtedly heinous, that is to say, those
who have the luxury of a smile or the
mortification of a frown should be
immediately sent to jail for rigorous
imprisonment for fifteen years?

I would urge upon Mr. Radha Ra-
man to consider whether it is at all
desirable. If, as-in the case of the
Sadhus and Sanyasis Bill, he with-
draws it after discussion, if it is only
for raising a discussion, it is certainly
welcome. But if he is serious of
getting it through, I would very
earnestly urge upon him to reconsider
the situation and withdraw the Bill.
Because, the situation xp which we
are today is not frightening or menac-
ing to such an extent that we should
prescribe such a long term of im-
prisonment and such a heavy fine for
offences, which have already been
provided for in a more elaborate and
more exhaustive way in our penal
laws.

Shrimati Ila Palchoudhuri: This
Bill, as far as it goes to give more
protection to women on top of what is
already provided by the Penal Code,
must be welcomed by all women,
because, in India today we have
been promised everything by the
Constitution, but, it has remained
in the Constitution document and
women perhaps de need as much
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protection and as much support
as they may get. ¥From that
point of view, 1 welcome this Bill
But, at the same time, I would like
to say that there are some parts
which are not well-defined. For
instance, in clause (2) various offences
put down like outrage of modesty,
criminal assault, criminal force etec.
these terms, as stated by the previoua
speakers, need more specific defini-
tion, because it is very difficult 1o
know what constitute all these
offences.

However, when we bring a Bill like
this, I would like to point out that we
already have legislation of this des-
cription. We have got the Suppres-
sion of Immoral Traffic in Women and
Children Act, brought in ratification
of the U.N. Convention. Then we
have got the Penal Code itself.

Is this legislation going to prevent
this kind of thing, if it exists now?
Because, molestation, if it happens,
happens because of vicious thinking.
It is the thinking that has to
be re-modelled, and not the legis-
lation. That is necessary. In think-
ing we can only go back to
the words of Mahatmaji himself,
who said that in self-respecting
India the honour and modesty of
every woman should be the concern
of every man just as if it were his
own sisters. Till we view women in
that light, I am afraid that no legis-
lation is going to stop molestation, as
Mr. Radha Raman visualizes it. At
the same time, I would like to suggest
something that could be taken wup
which would really prevent this sort
of thing and help the administration.

1 think the main thing to look into
in cases like this is, is to find where
the fault lies. In India today, parti-
cularly in rural areas, what is there
to take the place of any kind of
entertainment that we may wish to
give people? There is very little. If
we bring happiness and pleagsure to
the people, then much of this kind of
behaviour would be in a diminishing
scale, and not in an ascending scale.

When you look what civilisation has
given us, we find that very often i
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has given us the causes for this kind
of thing. Look at the tribal areas.
There {8 s0 much of mirth, life and
laughter there after a hard day's
work. There men and women have
absolutely equal status. We have much
to learn from them in that respect.
After a hard day’s work there is danc-
ing, music and singing round the fire
or under a flourishing flame of a
forest, There is nothing but exuber-
ance and joy. There is no molestation
there of women as in the so-called
civilised areas.

Then it is brought to the door of
women, that much of this sort of
behaviour takes place because of
women’s mode of dress. Some people
say that uncivil behaviour is there
because women have taken to Western
style of dressing and beautifying
themselves. Here I would only say
that this again is vicious thinking, and
it is not a woman’s dress that is res-
ponsible for objectionable behaviour.
Because, if you look into our litera-
ture, you will find that beautifully
dressed women have been praised in
ancient India.

You go and see the sculptures in
Ajanta and Ellora. You will see that
our old sculptures knew the grace and
beauty of the human form with orna-
ments and embellishments. So, it is
not the fact that women have taken
to dressing in some way that provokes
this kind of behaviour.

Then, I would say that the impor-
tant thing is to train the minds and
bodies of women to be strong and
agile. For instance, in Japan every
woman knows ju-jutsu. If they are
strong in body, nothing will happen.
Their bodies must be trained and
made strong; their minds must be
trained to be agile. Then they will
feel confident that they will not be
mnlested. The moment women attain
that stature and dignity, there will be
less of this kind of behaviour.

The working girls, coming far away
from thier homes, must be provided
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with good hostels, where they can stay
with safety and comfort. Economie
conditions must be so brought about
that marriage and families may be
more and more possible. That is the
only way in which this sort of be-
haviour can be curbed. To curb this
behaviour, we have not to go far and
look at other countries for inspira-
tion. We need only go back to the
lore of ancient India. We have the
Maha Bharata where it has been
stated that the princes Chitrangadha
was described as:

gyqad fadr =mar
arg as feft A o

She was the mother of her kingdom
in her love; she was their protector
with the strength of her arms. She
was bold enough to tell Arjuna when
he went to her: “I am not a Goddess,
nor am I an ordinary woman nor will
1 be thrown crumbs of kindness to
follow you wherever you may go. If
you can treat me as your equal, then
only you will know my full stature.”
That is the dignified attitude that we
have to observe in India All women
must feel, and all men must know,
that women in India conform to that
ideal.

g1 afg afg wrft g Faofy

gar &7 afex av v & ufi afg

wagar sk {fwir ufed

g & wrfar gl 1

We have to realise this. Then only
this molestation, this sort of indignity

to women will stop in India, and not
by any legislation alone.

Mr. Deputy-Speaker: I think men
and women should alternate in this
discussion.

Shri Tyagl: But, acoording to Con-
stitution, they must bg treated on per.
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Mr. Depuiy-Speaker: Does Mr. Tyagi
want to say anything?

8Shri Tyagi: No.

Shri D. C. Sharma: (Gurdaspur):
Mr. Deputy-Speaker, I am amazed at
the speech of the hon. Member who
spoke from the Opposition Benches
to my right. The first question that
he put was, how do you say that crime
relating to molestation of women is
on the increase. I think the answer
to this question could be found in the
pages of any newspaper whether it is
written in Enghsh or in any of our
regional languages. I feel that the
whole of this world is passing through
a strange kind of fever and this kind
of behaviour is to be seen not only in
India, but in all the countries in the
world. If we read the fiction of
today—not the high class fiction—
which is very often seen in some of
our Railway book stalls also and
which 1s published in many countries
of the world, we shall find that there
is a wave of laxity so far as the beha-
viour of man towards woman is con-
cerned. Nobody can deny this factor.
I do not want to gquote the instances
which I have read in the papers in
my own country. Somehow, there is
a feeling these days that women are
not respected as much as they should
be.

I tell you that this is due to the
new schools of psychology that have
come into being. I do not want to go
into the details of these schools of
psychology. = But, I tell you, these
schools of contemporary psychology
have done something to change
man's behaviour towards woman
and change it, I should say, not
in a very (desirable way. 1
do not want to say ‘that perhaps the
exponents of these schools of philoso-
phy and psychology had that in their
mind. Somehow, the effect of their
teachings has been such as will not
be conductive to the welfare of the
partnership of both the sexes, men and
women,

Molestation of 20
Women Bill 34

It has been said that this vice may
persist in the towns, it is not to be
seen in the rural areas. I beg to differ
from this view. I think the human
male all over the world, all over India,
is the same whether he lives in a vil-
lage or 1 a town. So, it is no use
distinguishing between villages and
cities in this case. On the other
hand, I would say that so far as the
villages are concerned, sometimes the
behaviour has inclined to be more ag-
gressive and brutal than the behaviour
of the so-called city bred persons.
Therefore, it is not a problem which
can be described to be merely an ur-
ban problem, or a problem which is
confined only to the big cities. It is a
problem which envelops us at every
step, everywhere. I must congratu-
late Shri Radha Raman for showing
social awareness to this problem.

I also congratulate him for bringing
forward this Bill whatever the fate of
this Bill may be. The fate of Private
Members® Bills is a tragic one. Itisa
fate which I do not wish even tc my
worst enemy.

Mr. Deputy-Speaker: Has he also
met the same fate?

Shri D. C. Sharma: I have met it
more often than is necessary. That is
why I speak from personal experience.

Whatever the fate of this Bill might
be,—I can see the fate of this Bill
written over all the walls of this
Chamber—it cannot be denied that
we have got to educate the people so
far as relationship between man and
woman is concerned. I would say that
it is not in terms of punishment that
we can solve this problem. We can
do so by means of education and that
education cannot be got from the
Indian Penal Code to which my hox.
friend overthere made copious refe-
rences. If the Indian Penal Code had
been able to put an end to all the
crime in the world, I think we would
have been very happy long long agv.
The Indian Penal Code sometimes acts



2088 Punishment for

{Shri D. C. Sharma)

48 a deterrent, acts sometimeg as a
warning. But, all the same, the crimes
to which men have been prey all these
years persist. Therefore, instead of
seeking a solution of this very urgent
social problem from the pages of the
Indian Penal Code, old or new, we
have got to find its solution in our
homes, in our educational institutions,
in our public institutions, and :n all
the media of communication that we
have this time.

We are living in a world whete the
diffusion of knowledge has become s
great force and where there sre so
many egencies for the propagation of
knowledge—good knowledge. I would
say that the etiquette to be observed

when a man meets a woman,
when a boy meets a girl, the
decorum to be observed, ete.

should be taught. When some years
ago, I went to a country in the
Far East, I was amazed to sec that
there were charts in every school, i
every educational institution, charts
which showed young men how they
should behave towards young women,
which showed how young women
should behave towards young men.
There was education given in decency,
in good manners, in good conduct. in
good public relations, in good social
behaviour. I think that is a muck
more fundamental need of the world
today: not only India. As I said in
the beginning, this is a problem not
confined to India, it is a problem
which is a global problem. This is
needed. It is our teachers who should
be kept aware of it.

More than this, it is our homes
where we should orientate the minds
of young men and young women pro-
perly towards each other. It is also
the function of our social welfare
agency. In our country we have the
Social Welfare Board. The Social
Welfare Board is an agency which can
take upon itself the education or gui~
dance of people in this matter. The
Social Welfare Board does not have
its branches only in the cities of India,
but also in the villages of Indla. It

21 FEBRUARY 1088

Molestation of 2056
Women Bill

has a network of branches and as
time passes, its incidence of usefulness
goes on incressing. So, I say it is a
problem for them to take in hand.
Of course, there are other agencies
also which work for the social good
of this country. I believe those agen-
cies should also take this in hand.

I agree with one of the speakers
who preceded me when he said that
we should train the minds of women,
and their bodies also, 50 that they can
resist any attempt of this kind. That
is the ideal to be attained, and I think
the womanhood all over the world,
and the womanhood in India, is not
in such a helpless condition as to be
an easy prey to this kind of behaviour.

Our Prime Minister while making
a speech somewhere said that there
was one thing which he did not like,
the women of India being called
“abalas”. “Abala” is a person desti-
tute of strength, courage or things of
that kind. Our Indian women are
no longer “abalas”, they are ‘“balas”;
they are full of courage and strength.

Sushri Maniben Patel
“Sabalas”.

(Anand):

Shri D, C. Sharma: My Hindi is
very defective, and my hon. friend
who always asks me to speak in Hindi
will see what has happened to me.
1 cannot choose the right Hindi word,
and there is so much difference of
opinion about it.

Our Prime Minister said that our
ladies are no longer “abalas”; they
have strength and moral courage. I
think this is the kind of approach that
we should make.

I am one of those who sometimes
consult the dictionary. That is per-
haps unfashionable, but I do so many
things which are unfashionable, and
this is one of them.

Shrl Hem Barua (Gaubatl): That
is natural for a professor of English.
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Shel D. C. Sharma: Shri Radha
Raman has given the definition of
“molestation” in such a way as to
baffle anybody who knows English
slightly as I do. I tried to look up
the dictionary and I found that he has
given an encyclopaedic meaning to the
word ‘“molestation”. Anyhow, I have
no quarrel with him, he can do so,
but he has brought together so many
things that I think he has in a way
defeated the purpose of the Bill. I
think he should have tried to restriet
the scope, but he has brought in all
kinds off things—indecent behaviour
towards a woman, assault or criminal
force, kidnapping, abduction, procura-
tion or importation or wrongful con-
finement etc. He has tried to pack too
many things into this, and I think this
is no good for a social measure.

A social measure should be simple,
direct and straightforward; a social
measure should not be complex. It
should hit the bull's eye, it should
make straight for the real objective

15.55 hrs,

(SHRIMATI RENU CHAKRAVARTTY in the
Chair).

He has tried to bring too many
things into it, and therefore I think
this is one of the biggest drawbacks
of this Bill.

Again, he has provided a punishment
of 156 years with fine which may ex-
tend to Rs. 10,000. Suppose some
hypothetical young man is found guil-
ty of this hypothetical bad behaviour.
If he is to be given 15 years, I think
the life of that hypothetical young
man is blasted for ever. I think this.
is too much—15 years.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Fifteen hypo-~
thetical years!

Skri D, C. Sharma: And then
Res. 10,000, Who is going to pay
Rs. 10,000? Rs. 10,000 is a very big
sum. Of course, he thinks that it
should be deterremt, but deterrence
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does not_ mean that you should make
the punishment fantastically high or
the fine fantastically exorbitant.

. T}_xerefore, I say that though the ob-
jectives of my friend Shri Radha
Raman are very laudable, and some-
thing like that is needed not only in
India but in other places also, I would
submit most respectfully and most
humbly that he has overshot the mark.
He has tried to go beyond the limits
which I think were necessitated by
the social urgency of this matter.,

I would, therefore, request the
Deputy Home Minister, who luckily
happens to be a lady of distinction. ...

An Hon. Member: The Chairman
also.

Shri D. C. Sharma: ........ through.
you, madam, that though Shri Radha
Raman may be asked to withdraw the
Bill today, the problem has not got to
be ignored. This problem has got
to be solved and something has got
to be done. I would submit very
respectfully to the lady Deputy Minis~
ter that the Home Ministry which is
in charge not only of law and order
in this country but also the good beha-
viour of the citizens of this country,
should give thought to this problem.
and do something about it. It may be
that they may do something about it
by means of legislation; it may be
that they may do something about it
in some other form, but I say that for
this kind of social disease, both types
of remedies are necessary. The posi-
tive remedy of education should be
there to educate the people in the
canons of good behaviour, and also
the legislative remedy should be there,
so that people know that if they do
not behave, the arm of the law is long
enough to reach them. It this hap-
pens, 1 am sure Shri Radha Raman
will have done a very useful social
service to this country, and also other-
countries. I do not know if there is.
legislation in other countries, but
sometimes we may be able to show
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the way in a very modest way to
other countries, because this problem
is not only endemic in our country
‘but is found all over the world.

sitart ooy dyza (arey aT wr) -
Tarl S, =t ey e g A
fadg femmar ¢ 2 N e &

& wifgd oy fF a7 gl Ty
v g wF )
a1 ff Wy gT fam
oy a7 vy e § 9 g
o2 qyay 397 @9 § fr e fag
m%&ﬁamm

W fod g9 7 g3 s @ v
wnfgd oifs SFaT ®1 T T9T
%) §F 7@ st fr g7 qoEar =
T *A ¥ fod w1977 w2l aF AT
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foud fo & qomai R &
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® @ o W e w0 q¥ar
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21 FEBRUARY 1088

Moleytation of 2060
Women Bill
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wq |
Mr. Chairman: Now, Shri Hem
Barua.

ofveraft vt ok (P )« afiget
wr T wr ofr v Ofag

wATafy W@ @ T ST A |
Shrl Jaipal Singh (Ranchi West—

Reserved—Sch. Tribes): We must pro-
tect our interests also.

Mr. Chairman: Both sides will be
given chances to speak,

Shri Hom Barma: 1 have gone
through the Punishment for Molesta-
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tion of Women Bill about half an hour
ago, and I must say that I am taken
aback as to why this Bill should have
been introduced at all, because there
is no necessity of a Bill like this. But.
then I can understand the sincerity of
Shri Radha Raman, and that it is
because of the sincerity, because-
of his fear that our women
are molested and this social evil is
there, that he has sought to introduce-
this Bill in this House. I congratulate
him on that score for having introduc-
ed this Bill here.

At the same time, I feel that this is
not a prob'em to be solved by means
of a Bill Iike this or by any amount
of legislation. This is a  problem,
which, as I have described, is a social
problem. I am afraid Shri Radha
Raman has put his blind eye on the
telescopec and sees a panorama of
molested women before his eyes
through the telescope. If he would
have tricd to look at the problem
from the social angle, he would not
have introduced this Bi'l at all I feel
that this is a social problem. In our
ecountry, there are instances of moles-
iation of women, of course, and there-
are unhappy incidents too. At the
same time, we have to view the pro-
blem from the social angle.

What about our society? We talk of
the past and say that the past was
golden; the past was romantic and
men and women met together, fought
together, rcad  together, wrote to-
gether and built up a common social
life. But what is happening today?
Under the inroads of the so-called
automobile civilisation, we have lost
the groping of the past, the moorings
of the past, and we are groping for
light in darkness; and that light is
yet to come. We have lost our old
values. At the same time, we have
yet to build up a new set of values.

If we move about in our society
now, we find there is restriction, there
is no freedom of movement, and there
is no free mixing of the sexes. We do
not have a wider conception of life.
When a boy goes out with a girl in
our country, the first question that
is asked is: ‘Are they going to marry'?
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And let me state one of my own ex-
periences in this connection. When I
was a young man, I had the opportu-
nity of going out with a girl in a first
class railway compartment, and there
was nobody else in the compartment.
After four or fjve days when I came
back to the town, there was a lot of
Tumour about me, saying ‘This man is
going to marry that girl’, as if no man
and woman and no boy and girl can
meet without the idea of marriage
and without the idea of a joint life,
Free mixing of the sexes is absent in
this country.

Shri 8. M. Banerjee (Kanpur): Did
the hon. Membey talk with her in the
compartment?

Mr. Chairman: The hon. Member
need not reply.

Shri Hem Barua: My hon. friend
who is very good to me always is
much interested in knowing whether
1 talked wath her. I talked with her.
It i1s quite natural for a man to talk
with a woman. But then, what hap-
pens? This is the sorry spectacle of
things that we see in our country.

I d'd not agree with Shrimati Ila
Palchoudhuri when she spoke of the
relation between men and women in
the wvillages, for instance. She con-
demned the relation between men and
women in the villages, but had a
word of praise for the relation bet-
ween men and women in the citles,
because as she conceives the city men
are more civilised and more educated
and so on.

Shrimati lla Palchoudburi: I did
not condemn the relation between men
and women in the villages,

Shrj Hem Barua: She peid a com-
pliment to the tribal men and women.
This §s a fact, and I know a lot about
these tribal people, because I have
been to these hills in Assam on more
than one occasion and I have seen
fhow healthy their life is, how
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healthy their social sanctions are!
Boys and girls can go out together
into the harvest fleld, into the waters
of the streams, into the caves of the
mountains and dance and sing in
honour of ome another under the lure
of the moonlight. That is a romantic
spectacle and when they have their
freedom to mix, freedom to dance,
freedom to sing, freedom to drink and
roll, you do not find that sort of ap-
prehension that is found in this Bill.
It is only in a society that is crippled,
cabined and confined that women are
molested; it iz only in a society that
is crippled, cabined and confined that
you find the need for a Bill of this
kind. They do not have any fun or
merriment, as Shrimati Ila Palchou-
dhuri said.

I just remember what I read in
Bertrand Russell’s book: Conquest of
Happiness. For the middle-class
population, what are their items of
mirth or elements of joy? Listening
to the radio or going to the cinema?
These are only two things—Ilistening to
the radio if that family can provide a
set or going to the film if they have
money in the pocket. These are the
only items of merriment or enjoyment
and when that natural desire, that
natural instinct is suppressed, we find
some unnatural channels. That is
what happens in our society. We
want to suppress the natural urge of
a man to meet a woman, to talk with
a woman, to mock with a woman and
when this natural urge is stultified or
is sought to be suppressed, then from
the light it goes into the darkness
of the underground world and there
you find a lot of social confusion and
social evils. I would have very much
liked my friend, Shri Radha Raman,
to have removed these soclal evils
first before bringing this Bill here in
this House.

What has happened in the West for
instance? Somerest Maugham has
said that the greatest revelution that
the West has witnessed today is the



revolution of the ‘sexes and that is
‘because of the invention of scientific
methods of contraceptives. The so-
<called idea of chastity is not there.
“There is & great revolution of the
mind and the relation of the sexes
there. Here we find coercion, inti-
midation and we find there is always
& fear and apprehension of being
found out, an apprehension of being
discovered and that is why we take
shelter under the shady ways of life.
“That is what we have in this country.
My own view is, if there had been a
hearty, healthy relation, a free atmos-
phere and scope for boys and girls
for mixing in our society, there would
Thave been no molestations of this
:sort.

There is another factor also and that
is we as a people have lost all sense
of values. I have no doubt about it.
Prof. Sharma has spoken about the
«<ode of conduct to be taught to the
boys; I agree with him, but does India
have a code of conduct today? We
«do not have it. We do not know how
{0 behave with one another. We do
not have social sanctions; we are in a
«chaos today.

My friends have said that this is
-particularly meant for the young boys
and girls, college boys and girls,
because of their indiscipline. I do not
think so; if Mr. Radha Raman had
that idea in his mind, I do not agree
with him,

It is quite natural for a young boy
to meet a young girl. The young girl
might be a college girl and the young
boy might be a college boy—it does
not matter. If we say that this urge
is limited to the boys and girls, I
‘would rather say that it is not limited
merely to the boys and girls when-
ever they meet each other. Often we
#Aind this urge in people who are fairly
advanced in life also. Or else Ber-
niard Shaw would not have said;
“Every man over forty is a scoundrel”.
That is what he said, because he had
this in mind, the old man inviting the
youngman in sex-life.
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Another thing is about the punish-
ment. This Bill introduces a deterrent
punishment. How deterrent it is. it
will be very difficult to say. He de~
fines molestation as including ‘inde-
cent behaviour towards a woman’,
This might be very elastic. It might
give scope for so many doubts and so
many interpretations. A young boy
might whistle or wink at a young
girl. I think winking or wishtling is
no offence. It cannot be an offence.
Similarly smiling at a fine face is no
offence. Girls are like flowers
to be admired and smiled at.
If smiling at flowers or girls might be
an offence, an offence that might be
dealt with by punishment of imprison-
ment for 15 years or fine upto
Rs. 10,000, then let Allah protect all
boys and girls together from such a
nefarious sanction. Let Allah protect
us from a Bill like this.

I do not have anything more to say.
As far as I think, this Bill must be
rejected.
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Shri Jaipal Singh: I feel I must
support tlus Bill but with a certain
amount of mental reservation. I wish
Shri Radha Raman would agrer to
have this Bil] redrafted beeause as far
as I can view the language, there is
plenty of scope for blackmail in this
Bill. We have to be r in mind that
aspect,

The mental reservation 1 make is
that the males also need protection.
I belong to a society which has been
fairly portrayed by my hon. friend,
Shr: Hem Barua, where men and
women are equal 1n position, they
have a free life, where there is very
high morality as compared to other
sections of the Indian community.
I do not say this by way of self-
praise. But the picture we see today
of these very people is one which is
fraught with very dangerous conse-
quences. They happen to live in areas
which are the mineral depositaries of
this great country where factories,
mines, quarries are springing up every
day and there is a recurrent adultera-
tion of non-tribal population. Go any-
where you like, you find that the
impact of the incursion of non-tribal
people is having a very unhealthy
resull. I will only quote what Col.
Chatterjee, no more in the land of

venereologists that India ever had,
told me about 18 years ago. He said
that in Chota Nagpur, about 50 years
ago, V. D. was unknown; but that in
Jamshedpur today if you go to the
Chief Medica] Officer he will tell you
that incidence of V. D. there today
1s something over 80 per cent.

Chairman, I need not multiply in-
stances to indicate what 1 mean. The
danger to the tribal people has be-
come more and more serious, whether
it is a mela, whether it is when they
visit the towns or whether it is when
the non-tribal people visit their forests
and their villages; all the time this
danger of what Shri Radha Raman
calls molestation and much worse is
there.

Now, as far as I am concerned, I
th nk the tribal people, on the whole,
excepting those who live in the peri-
phery of industrial areas can look
after themselves. But, there are areas
in India where, we must bear in mind,
the matriachal system of marriage ob-
tains. Now, do the women need pro-
tection in that form of society or the
men? Let us not be suffragists and
plead the cause of women only.

I think Shr1 Radha Raman should
secure your permission to withdraw
this Bill and have it redrafted so that
—as in the Constitution man includes
woman—if a particular crime is inhu-
man and indecent, whether the assault
is on women or men, the gravity of
the situation, to my mind, is exactly
the same. I think the punishment
should be for both sides.

My hon. friend, Prof. Sharma seems
to be concerned more with young peo-
«ple and he was objecting to the penal
provisions in this particular Bill
Chairman, I think, you w:ll agree that
your experience and my experience
must be about the same that it is the
old bachelors who are far mote dange-
rous than young people. I think old
bachelors. ... (Interruption). I speak
from personal experience. I think



2071 Punishment for 21 FEBRUARY 1958

[Shri Jaipal Singh}

think age will cover everything
ey may say or do. You know thet
rt of story. ‘I-am old enough to be
your grandfather; just come in’ We
must all agree that in citics like Delini
and other cities of a metropolitan
character, where there is no normal
city development—citics are growirg
in slums, slums upon <lums, this type
of danger is one whi~h is there Thi
danger is a veritable ~nec. It :s thers.
So, it the Indian Penal Code or the
other Acts are not adequate to cope
with the situation, I do think legisla-
tion is called tor. But I would agamn
request my hon. friend Shri Radha
Raman not to be so soft towards
women. They are not so soft in the
20th century. Let us not mske that
mistake, They are not living in glass
houses any moare. Wow we have &
Constitution giving equal opportunities
as far as the law is concerned. I fully
agree with Mr. Barua that they must
be in a position to stand up for them-
selves. Men cannot be carrying them
in their arms all the while. This is
a temporary thing. When people say
malicious things when he travelled in
a train or in a jungle I did not quite
follow what he was saying—for which
he was not responsible.

Shri Hem Rarua: Rumours.

Shri Jaipal Singh: If my hon. friend
will worry about rumours; I think he
bétter change his sex; if rumours are
going to agonise him, that will lead
him nowhere. 1 do feel that there is
too much in our counfry today of this
sufferegetting attitude that the women
are being persecuted and suppressed.
I belong to a society where women
are on top. Why cannot the rest of
the so-called advanced society do so?
We are backward people. Why can-
not you take a little bit from us? If
women have got to be cgreerists, it
they must be politicians as they have
been in the past and did a splendid
job in the freedom struggle, there was
no miolestation in those days. What is
this new compunction that Shri Radha
Raman is bullding up in his heart?
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Women Bill 7

Mr. Chairman: It is not for politi-
cians.

Shrl Jaipal Singh: It is inhuman, it
is indecent—they say. There is that
attitude. The sooner the orthodox
soclety—I am using the word ‘ortho-
dox’ in its pedantic sense—mdkes up
its mind that women have also souls,
self-respect and they are also the
builders of the family and the nation,
the better it is for them. I maintain
that if apy protection is calted for at
all, it is called for men also.
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A ¥ w07 T wF@T I g gy
Ifam et g o T W w=g
ATATATOT F GTET AT gD | Y47 J]WT
w1 ¢ frad N M o s s
w1 7 age T o § Wi G A
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o wifed | QX FTH A MR
St efcemfaas F § o 3y wrow oy
s ¢ W i fert
v g W dwe fed @
AT afeh Y d5 w3 & ¥w q¢ fywe
T Jifed |

T afgat F Wy & aglw F
wga w1 foar 'R wegr A WA
21w ag o O Ao avarEd § 8,
T H R FA F S A I 9 79
o o T =fed |« W€ aqr ofRed
W T A §, T F T Y uw
fuvg iwwdmarr g fs agadr
afedt o ey wdy et & Wi TEwr
WF T T AU § | TF IR 0%
0T FY ¥ F FFw F wrE fowr aAr
& a1 & g\ T A 34T B w7 5R@
& g arn wifed o
zfordFat Wy ® aga sy dar wivt
arar & 1 § g g 5 o O qwwr
Gar wrt a7 et X A o 6F o Wi
N 9F & §R & R AL Ky F-
R S forromd 1w o<y T fawr it
gt AT AT, 9 A T R A
o= Y fas At 4y §, 1w o6y 3w 6y
R TZT 3.® gwT & | W W gw fely
T A 2wy § O g o Y TR
g A afrsir o e 2w g
TF FIFT 0% R S AT Y e gw F
T FWL AT HTAT AvgAr § L e gEd
Iy AT HAT O FW ARTAgE qT
MW 1w s ARwWATH
rE F § | Afe gw wwer @
foraft & T ot AfY 3 ) sE W
ot Fae €)Y AW & 1 QY 0 F
i ¥ faa am wifgd 41

A wiE W ey 98 fad
& 1 U agt 9T TRfed & o s
TR @ W g A I g R
TR @t g & e @ g
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g &Y TF qF0 B F W IG BT [T
TE ¥ 9 ¥ oo § 1 gt o wred
ST §, IT W @A GEA AAT & | WA
ag wgr wmar § s ARE www 0 F
vt § 6 wrew aw fom A e g
NI EITE 1 A AAFTE Y
a7 &R A 3R ¥ W gaw W@
FEATE 1 qEyR e e wfew,
9 § wrorafey A wifga 1 9 @
§T a%aT 8, SNEEE FT awar §
TEY FAW FZOT FHAT L |

u { & @ @ wE e §
fe o Iy or Y wuR @ faw W
et & faggr A W IuRoufus
g T QY ATET | W AE@ W
arr A § fe g T B, TN A/
o7 Fefedl §Y o=y T 3 WIT I
& fa=rt Y sy o o | gft R
gar fear & g g€ &1 w= @A
¢ sfewe FT7 7 @ I

Shri Balasaheb Patil (Miraj): When
we eonsider this Bill, I think we are
on the wrong path, because we are
going to provide punishment for
molestation of women. I think that
this punishment for persons who
offend women should be left to the
'women.

Supposing a boy or a naughty per-
son whistles or smiles against a cer~
tain woman, then, if the woman takes
up this question by herself and takes
the law in her hands and gives a
punishment, the question will end
there. We have got the Indian Penal
Code wherein there are so many pro-
visions. They have been there for so
many years. It has worked very well.
I think no protest against the work-~
ing of the Indian Penal Code has
come in.

At the same time, we find that this
problem of molestation and punish-
ment therefor has not been solved.
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Therefore, my submission to this.
House will be that this is not the pro-
per way of dealing with it.

Now, what we have seen and heard’
here is one of the specimens of a Bill
which camnot be called a good law
at all. For a good law, it must be a
precise one and to the point. The
most important thing in any Bill is
the definition. We find in the defini-
tion so many things put together.
For instance, molestation, indecent
behaviour, abduction, etc. And for all
these things, only one punishment is
there, and that punishment is one of
rigorous imprisonment for 15 years.
It is like the law that one found in
the legal history of England, when
that country was in primitive ages.
Then, the English law provided hang-
ing as the punishment for theft or
forgery, as in section 302 of the Indian
Penal Code.

‘We are not going back to those ages.
We are going forward, and hence, if
this sort of definition is turned into
a law, this would be a bad lawx
Therefore, on technical grounds also,
it cannot be a good thing.

Secondly, this offence of molesta-
tion should be looked into on two
considerations. One is from the
social point of view and the other
from the point of view of intention.
There are persons who by nature are
sex offenders, and for that purpose,
some psychologists or doctors are
needed. Further, we must see
to the circumstances. We have to
educate the children, men and
women as well as boys and girls
in a certain way that they will look
to these things in the right and pro-
per prospective. Then, such offences
will come to an end.

Mr. Chairman: I would just like tor
know froin Shri Radha Raman whe-
ther he wants the right of reply.

Shri Radka Raman (Chandni
Chowk): Shall I begin?
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Mr. Chatrman: Not now. I shall
«all the hon. Minister. How many
minutes does Shri Radha Raman
require for his reply? Five minutes
~will do, I suppose.

Shr: Radha Raman: Ten minutes.

., Mr., Chairman: I think we must
“Anish soon. I shall now call the hon.
Minister, and then Shri Radha Raman
~an reply.

-

Shrl Jadhav (Malegaon) rose—

Mr. Chairman: I am afraid I can-
not call any other hon. Member.

The Deputy Minister of Home Affairs
{Shrimati Alva): Madam Chairman,
the mover, Shri Radha Raman, while
trying to devise deterrent measures
for the misbehaving male, has landed
himself in a state of confusion.
Though his object is laudable, his pre-
.sentation is bad, as you will see from
the Bill. The object that he has in
view brings us down to the Dbasic
funaamental relationship between the
two sexes. How is that to be regulat-
ed? According to the mover of the
Bil}, it has to be done by legislation
-of a drastic nature.

If we analyse the Bill before gene~
ral comments are made, most of the
‘hon. Members in this House have
stated that molestation is not easily
deflned, and “irmdecent behaviour”
can be interpreted from man to man
and woman to woman in the light in
which each individual considers a
thing decent or indecent.

The Bill does not seek any parti-
cular amendment of any particular
section. It covers the common law.
“We have the Indian Penal Code. We
have got gections 842, 354, 366, 366-A,
366-B and so on; all that is there.
But there is something wrong if with
all the laws existing in the statute-
book we still have to look for in the
dark ‘for regulation of human beha-
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As Mr. Jaipal Singh just now said,
our—shall T say—primitive society was
free from this molestation. But while
the mover wants to protect the woman,
let him not try to rob her of her
strength. We do not want to be pro-
tected through the measure that shall
rob us of our strength. I do admit
that as urbanisation and industrialisa~
tion grows, these problems of social
behaviour patterns rise and take
aggressive forms. But for that we do
not need a Freud or Adler to tell us
what must be done. Social problems
have to be tackled at the level of
agencies run by society, may be gov-
ernmental, may be non-governmental.

But when we come down to human
character, we have to admit that these
evils that we see around us, especially
so in the cities, have arisen because of
certain inhibitions. The human mind
and the human body have very intri-
cate mechanisms, and there have to be
outlets. We have to move fast. As
someone from that side suggested, we
have to make greater facilities and
greater amenities, along with social
education for our masses, to bring
mirth and laughter in their lives.
What do we see today? Such trends
in society have to be fought against.

The Pornographic literature and
advertisements, the cinema and the
shop-window, all those trends that
break down the standard of morality,
are they going to be rectified by the
mover by this measure? Human pas-
sions cannot be regulated by human
legislation. And we in this century
have come to believe and be convinced
that human character, however
depraved, still can be reclaimed, and
the older methods of retribution and
torture and punishment must yield to
better methods of reformation. It may
be the human urge, as the saying goes,
the spirit is willing, the flesh is weak.

Today, if you see state-wise,
especially in our cities, I may say that
the Bombay Government has taken
some kind of a step to fight this evil
of these roaming Romeos. Let us not
forget the Juliets also. There in
Bombay, they have made surprise
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squads to go routid and take charge
of the misbehaving male. But, even
then, with a legislation like this, we
shall be only touchin§ the fringe of
this problem. As it was rightly put
by one ‘of the Members, with the
Indian Penal Code, comprehensive as
it is, we have not been able to do
away with crime. Certainly this
measure which looks so drastie, 15
years and fine extending to Rs. 10,000,
sounds a monstrosity. A man who is
able to pay Rs. 10,000 is not going to
go round your streets. He has other
ways and means. It is the poor and
it is the misguided youth whose pas-
gions are formed by bad literature, by
bad,, films, by. bad advertisements and
so many other factors, bad housing,
pushing up the age of marriage and
so many other contributory factors
which make this evil exist to such an
extent as we find it today.

Therefore, I agree with some of the
hon. Lady Members here who said
that to deal with the misbehaving
male must lie within the powers and
strength of women. Correct think-
ing and correct relationship is a con-
cern of the women. It is said the
woman has her rights and equality of
opportunity has been guaranteed by
the Constitution. Our anclent past is
oft-quoted as the golden ‘age. But,
since the ancient past, we l(mr} come
today through a recent decadént civi-

. lisation, in which the woman lost her
‘glace. 1 do not think thbt such a Bill
should be accepted in this House and
I am happy to see that all round it has
been expressed that this Bill should
be' rejected. As such, I feel that the
hon, Mover will take recourse to other

methidds to eradicate this evil. ,

No disease' 8 cured by treating its
symptoms. The evil is  deep-rooted
m society. Something is wrong, rot-
ten in our State and the social strata
of the different people, The basic
human character is given-te.g man or
woman in his first surroundings,. that
is, the. family, in those surroundings
in which he finds himself and-then the
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so¢lal agencies such as the school and
the other institutions that he goes
through. I do not wish to take more
of the time of the House. I urge on
the hon. Mover that though his objedt
is laudable, the provisions of this Bill
are not feasible, are impracticable. I
want to assure the hon. Member who
spoke from that side that this evil
must engage the attention of the Gov~
ernment. All evils and all problems
are engaging the attention of Govern~
ment. At the State Government level,
I think this is a case that has to be
tackled State-wise,

There was another hon. Member
who said that in his State this evil
hdrdly exists. This evil cannot exist
where men and women are equal
pantners in life. This evil can exist
only when the mental reservation is
there to look upon the fairar sex as
the "weaker sex, but let measure you
here that the fairer sex should never
be looked upon or considered as the
weaker sex, 48 we:are trying to build
up a new society and a new nation.
I earnestly urge the Mover to with-
draw this Bill with the explanation
that I have given.

Mr. Chairman: May I ask Shr
Radha Raman if he desires to with
draw. .

Shri Radha Raman: I just want to
say something.

+ «Mr. Chairman: Is he pressing?
Shri. Radha Raman: That I wi!,
decide. '

Mr. Chairman: What I would liks
to know is whether he is pressing hi:
Bill or wants to withdraw.

Shri Radha Raman: I will with
draw it, but I have to say somethin;
about ti:ea remarks made and othe,
things that have been sald.

.““"
«'Myr., Ohairman: On the question of
withdrawal I think he can make &

1Y
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Shri Radha Reaman: That is what
1 am going to do.

1 am very grateful to the hon.
"Members who have expressed them-
selves on the Bill that I had moved
in the previous session of Parliament
and which is being further considered
today. I am also thankful to those
who have not questioned my sincer-
ity in brining this Bill. I am also
thankful to the hon. Minister who has
called the object of this Bill to be
laudable and stated that the evil to
which I have drawn attention is theve
and deserves the attention of the
State Governments and that of the
Centre.

I am, however, not very happy to
see that some of the hon. Members
who represented men spoke in terms
which somehow annoyed one hon.
lady Member here, that the Bill
should not have come at all.

It is admitted that there are already
in the Indian Penal Code provisions
of such a nature where punishments
are given for offences like kidnapping,
abduction etc. I have only added one
more word “molestation” in the defi-
nition. Since I am not a lawyer I
may have made some mistakes and
there may be some shortcoming in
the definition, but I think the House
was quite competent, and the hon.

friends who spoke could certainly
have improved upon the definiticn,

and I would have accepted their
amendment. They have also taken
objection to my extending the term
from 10 to 15 years in some cases,
and to the flne of Rs. 10,000. I am
sorry that it was not taken into consi~
deration that that was the maximum
punishment which was sugggeted. It

did not mean that even for} small
offences that punishment shduld be
given.
17 hrs,

Some hon. Members'were ridiculing
this idea by saying that there was
indecent behaviour from women’s
side towards men. I do not deny that

21 FEBRUARY 1058

Molestation of 2082
Womén Bill

there may be some women in "our
country who are agggessive, but I
have yet to see as ny women 8as
there are men of that type. I can say
with my own experience, and the
letters that I have received and “the
correspondence that I have exchanged
that there are thousands of men #ind
thousands of boys bf :school-going and
college-going age who-are domg a lot
of mischief, and theyr are making a
hell of the life of our girls and our
women. o

It was to prevent that that I had
brought forward this measure. 1
know that this has its own short-
comings. As I said in the begihning,
I am a layman. Y am not a ge:d
draftsman, nor am I a lawyer who
can go deep into the matter of defi-
nition and be as precise as the mem-
bers want.

Now, I .have a few suggestions 1
make to the Deputy Minister of Home
Affairs. Since the fate of this Bill is
going to be what generally is the fate
of most of the non-official Bills, 1
have to withdraw this Bill, but I have
to make a few suggestions, and 1 hope
these suggestions will receive the ful-
lest’ consideration of the Central Gov-
ernment and also the attention of the
State Governments and something
more effective will be done by them
to face this evil.

One suggestion which I want to
make is that the present provisions of
the, Indian Penal Code should be
examined, and there should be some
modifications made in order to meet
the changed conditions. The existing
provisions were drafted long long ago
and in a different atmosphere. Now,
the society is growing, and we are
all independent, and as Shri Hem
Barua and Shri Jaipal Singh have
said, our society is greatly improving,
and women are also getting bolder
and bolder. In fact, as one hon. Mem-
ber said, there have been instances
where a smile is met with a frown.
And I think that we will meet with
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e and more of such instances be-
cause women should be stronger and
stronger. They are getting educa-
tion and they are also being trained.
They meet freely in order to live a
healthy life and not for any inde-
cent or unhealthy activities, There-
fore, there is no doubt that they should
be stronger. But I certainly feel that
the provisions of the Indian Penal
Code require some modification in the
changed conditions of today.

We should have a special civil dress
police squad, recruitment for which
should be made from among trained
social workers. In such cases as
come to light or as are reported, the
enquiries which are made should be
entirely confidential, because in the
present state of our society, no woman
will like that a report should go to
any police station, and no parent
would like that any report should go
into the hands of the police. Then,
there should be special courts, where
there should be women judges to try
the cases. The court proceedings
should be in camera and simple,
speedy and inexpénsive. In the case
of adolescents and young men, cor-
rective institutions should be esta-
blished in various places. .

As regards the deterrent punish-
ment which I have provided for, it
has been said that it is already pro-
vided for in the Indian Penal Code.
But I only wanted some enhancement
of it. But if it is felt that with these
suggestions matters could e improv-
ed, then I would be quite happy. So
many hon. Members have said that
the object of the Bill is laudable, and
have drawn attention to the fact that
there is an evil which requires atten-
tion, and since they have sai@ that
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the Bill as it is before the House will

not serve the purpose in view, I beg

leave to withdraw it.

Mr. Chalrman: Has the hon, Meri.
ber the leave of the House to with-
draw the Bill?

Some Hon. Members: Yes.
(The Bill was, by leave, withdrawn)

Mr. Chairman: It is five minutes
past five now. I will take the opinion
of the House whether the House is
willing to sit for another 45 minutes,
the additional time taken for the
earlier business,

Some Hon. Members: No, no.

Shrl Raghunath Singh (VaranasiJ:
I may be allowed two minutes tfo
move my Bill at least.

Mr. Chairman: First, I have to take
the opinion of the House whethgr -the
House desires to continue the sitting.

Some Hon. Members: No, no.

Mr. Chairman: Then this can conti-
nue the next day.

Shrl Raghunath Singh: I want onl
two mintes to move the Bill,

Mr. Chalrman: The hon. Membe:
forgets that balloting is done for two
Private Members’ Bills days so that
there is no fear of his Bill lapsing.

17.07 hrs.

The Lok Sabha, then adojourned ti
Elepen of the Clock on Monday, th
24th February, 1958.





